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AFFIDAVIT-IN-RESPONSE TO REPLY OF RESPONDENT NO. 4 DATED 5.12.2020

1.

3.

It is humbly submitted that the present application has been filed under Section
14 read with Section 15(3) and Section 20 of the National Green Tribunal Act,
2010 raising issues of serious concern regarding blatant violation of the
conditions of Environmental Clearance (EC) dated 21.03.2013 issued to
Respondent No.4 National Highway Authority of India (‘NHAL").

It is submitted that the Respondent No. 4 NHAI have been granted EC by the
Respondent No. 1 Ministry of Environment, Forest, and Climate Change
(‘MoEFCC’) vide FENo. 10-58/2011-IA-III dated 21.03.2013 for up-gradation of 2
lane carriageway to 4 lane of Khed-Sinnar Section of NH-50 from km 42.000 to
km 177.000 in the state of Maharashtra. NHAI has violated specific conditions
imposed by the EC relating to limit of forest land allowed to be diverted for
construction of impugned highway, avenue plantation of trees and rain water
harvesting along the impugned highway.

The clearance letter imposed /nter alia Specific conditions (i) (iii), (vi), (viii),
(xviii) specifying certain conditions viz., the permissible amount of forest land
diversions (specific condition (i)), construction of rainwater harvesting

infrastructure (specific condition (vi)), adherence to IRC gquidelines for



upgradation of road (specific condition (viii)) and amount of trees to be planted
(specific conditions (i) and (xviii)). The Applicant has submitted that the above
mentioned Specific Conditions have not been complied with.

. That in response NHAI submitted Reply dated 5.12.2020. The following is a
contention-wise reply to the submissions of NHALI:

ILLEGAL DIVERSION OF FOREST LAND IN VIOLATION OF EC
CONDITIONS

. The Applicant had previously submitted that NHAI has diverted Forest Land in
excess of amount of 49.79 ha permitted by the EC dated 21.03.2013. That with
regards to the excess diversion of Forest Land in violation of EC granted, NHAI
has submitted on Para 13, Pg 85, that such allocation of 49.79 ha. in the EC
"was subsequently revised as 54.03 ha after joint intervention with the forest
department”. However, NHAI has submitted no document on record to prove
that the EC Conditions were legitimately revised/altered. NHAI have not
produced on record any order or permission granted by authority that has
granted EC dated 21.03.2013, i.e., Respondent No.1 MoEFCC.

. It is submitted that the EC dated 21.03.2013 granted to NHAI by MoEFCC for the
impugned project clearly states on Specific Condition (i) that the entirety of the
impugned project involves “diversion of 49.79 ha of forest land”in three districts
of Maharashtra, i.e., Pune, Ahmednagar and Nashik, for which NHAI was granted
sanction to obtain Forest Clearance from the appropriate authority. That such
fact has also been accepted by NHAI in Reply dated 5.12.2020 as on Para 13,
Pg. 85.

. However, in violation of the permitted amount of forest land, NHAI have
admitted that the total amount of Forest Land diverted for the impugned project
amounts to 54.03 ha. in Reply dated 5.12.2020.

. NHAI has submitted that “Environment Clearance dated 21.03.2013 specified
diversion of forest land up to 49.79 ha, which was subsequently revised as
54.03 ha after joint intervention with the forest department”, as on Para 13, Pg.

85.
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9. It is submitted that there exists no provision in the EIA Notification, 2006, or the
Environment (Protection) Act, 1986 or any related statute/notification that allows
for increase in pollution load by post-facto amendment of conditions of EC
without approval of authority that has granted the said EC.

10.That the Applicant has submitted evidence regarding NHAI admitting to diversion
of forest land amounting to 54.03 ha. for the impugned project. Such was done
in Reply dated 21.01.2020 to RTI Application filed by the Applicant, which has
been annexed to the present Application as ANNEXURE A-3, Pg 40-41.

11.As per Affidavit in Reply of NHAI, the following is a tabular representation of the

total quantum of Forest Land diverted for the impugned project:

S. District Area of Forest Land | Status of Stage-II
No. Diverted Forest Clearance

1. Pune 18.9749 ha. Received

2. Ahmednagar | 33.9585 ha. Received

3. Nashik 1.1144 ha. Not received

12.1t is submitted that Stage-II forest clearances have not been obtained for
upgradation entire stretch of NH50 from Km 42/000 to 157/000 passing through
three districts of Maharashtra. That NHAI itself has submitted, as on Pg 85, that
they have not received Stage-II clearance for 1.114 ha area forest land in Nashik
district, and it is evident that they have commenced work on receipt of ‘Working
permission’ letter dated 23.09.2015.
13.Such diversion prior to grant of Stage-II Forest Clearance is prohibited as per the
provisions of the Forest (Conservation) Act, 1980. Furthermore, Working
Permission Letter dated 23.09.2015, annexed at Pg. 103, clearly states that the
grant of working permission is subject to the following condition:
"1. The User Agency shall comply with all the conditions stipulated in the
in-principle approval and shall seek and obtain final/formal approval of
Government of India under any case not later than one year from the

date of grant of in-principle order...”

14.1t is evident that no such final/formal approval has been obtained by NHAI
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despite over 5 years having passed since grant of Working Permission.
15.However, the fact that the EC clearly permits only 49.79 ha. of forest land to be
diverted, necessarily means that therefore 4.24 ha. of forest land has been
diverted in excess of permitted amount in violation of the terms of EC.
16.That therefore, the submissions of the NHAI with regards to diversion of Forest
Land being within the sanctioned area are untenable in law and liable to be
rejected.
NON-PLANTATION OF TREES ALONG ENTIRE STRETCH OF HIGHWAY
17.The Applicant has previously submitted that tree plantation along the entire
stretch of the impugned highway has not been carried out by NHAI in the
manner prescribed by the EC dated 21.03.2013, and Tree Cutting Permission
dated 8.01.2014 granted by Sub-Divisional Officer (‘SDQO’), Sangamner. The
Applicant has previously submitted that NHAI has failed to plant a significant
number of trees in violation of the abovementioned EC dated 21.03.2013 and
Tree Cutting permission dated 8.01.2014.
18.In response, NHAI has stated offered two letters of proof viz., Tree Cutting
Permission dated 8.01.2014 and Letter dated 16.07.2019 written by NHAI to
SDO, Sangamner, to evidence their claim of having complied with the terms
mandating tree plantation. Accordingly, NHAI have submitted the following:
"The Respondent has followed the stipulations put by the competent
authority i.e. Sub-Divisional Officer (SDO) Sangamner vide letter dated
08.01 2014. Futher, the Respondent vide letter dated 16.07.2019 with
reference to felling of trees and planation (avenue & median) carried
out along the stretch of the project has been furnished with reasons. It
Is incorrect of the Applicant to aver that the Respondent has informed
SDO, Sangmner that the Respondent would only plant 3 trees for
every tree that would be felled. On the contrary, the Respondent vide
letter dated 16.07.2019 informed the said SDO that as per IRC
SP21:2009, 3 trees are to be planted for every one tree felled,
whereas the said SDO had stipulated 10 trees to be planted for every 1
tree that wold be felled. The Respondent vide the said letter informed
that such a stipulation is taxing, although never denied compliance of
the same. The Respondent seeks to rely on the letter dated
16.07.2019 for the true content and meaning of the same.”
19.However, the Applicant has already annexed photographs taken in July 2020

which clearly display the non-plantation of trees across vast stretches of the

impugned highway, photographic evidence clearly displaying the non-plantation
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20.

21.

22,

23.

24,

of trees along vast stretches of the impugned highway, as ANNEXURE A-6, on
Pgs. 48-55.
It is submitted that the NHAI has not produced on record any information or
photographic evidence which display compliance with the EC conditions
mandating the plantation of trees along the stretch of the impugned highway
project, viz., Specific Conditions (iii) and (xviii).
That the Tree Cutting Permission dated 08.01.2014 is the document by which
NHAI was granted tree cutting permission by SDO Sangamner for the trees
situated within their jurisdiction. Therefore it in no way proves NHAI's claim that
tree plantation has been undertaken by NHAI. Furthermore, letter dated
16.07.2019 being relied on by NHALI itself notes on Para 3(iii) the following:
"3. (li)....However, in this case, the Concessionaire due to
aforemention reasons vide para 2 couldnt complete project &
virtually abandoned the project, therefore, the
causalities/deficiency in plantation could not be replenished”
Such is therefore a clear admission by NHAI that there are deficiencies in
plantation of trees. That as was previously submitted by the Applicant, there has
been a failure on the part of the NHAI to ensure that adequate trees as planted
as compensation for the trees felled in non-forest areas. That Specific Condition
(xviii) of the EC stated that a minimum of three times the number of trees cut
were to be planted, which has not been done.
That as per tree cutting permissions granted by the Sub-Divisional Officer ('SDQO’)
Sangamner dated 8.01.2014, it was mandated that for every tree cut 10 times as
many trees were to be planted between KM 97.000 to KM 157.000. It is
submitted that 23730 trees were therefore required to be planted for 2373 trees
had been identified by the Respondent NHAI. However, no such compliance has
been carried out, nor has such been contended by the NHAI in Reply dated
5.12.2020.
It is further submitted that SDO Sangamner carried out Inspection of Tree

Plantation along NH-60 and has accordingly submitted ‘Inspection Report of Tree

Plantation on NH-60" dated 6.07.2021. The Inspection Report observed that
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merely 300 odd trees are currently existing within the chainage from 97.000 KM
to 157.000 KM, whereas, NHAI itself was responsible for plantation and
maintenance of minimum of 23730 trees, within such chainage as per Tree
Cutting Permission dated 8.01.2014. That therefore, it is patently evident that
NHAI have failed in adhering to the Specific Condition (i) of the EC as well as
conditions imposed by SDO Sangamner while granting tree cutting permission for
trees situated between KM 97.000 to KM 157.000. Thereafter, SDO Sangamner
has written Letter dated 13.09.2021 to NHAI stating that as per Inspection
Report, only 339 trees have been planted by NHAI along the impugned highway
stretch between KM 97.000 to KM 157.000 instead of 23730 as mandated. A
copy of the SDO Sangamner’s Inspection Report of Tree Plantation on NH-60
dated 6.07.2021 and Letter of SDO dated 13.09.2021 to NHAI are collectively
annexed herewith as ANNEXURE A-11.

25.That vide RTI Reply dated 16.07.2019, the NHAI had clearly stated that the
condition stipulated by the SDO Sangamner of 10 trees was onerous vis-a-vis the
EC Condition of three trees. That there have been no submissions regarding the
extent of compliance with such condition, or any proof/evidence/submissions
regarding the nature and quantity of trees planted.

26.That NHAI has contested the photographs of non-compliance of tree plantation
conditions as submitted by the Applicant, but has not offered any reasons for
doing so, or submitted any photographs negating the contentions of the
Applicant. That therefore, such claims are untenable in law and liable to be
rejected as the NHAI is challenging the submissions of the Applicant without any
legal or factual basis, in an attempt to dilate the proceedings and mislead this
Hon'ble Tribunal.

27.That the NHAI has claimed on Para 22, Pg 90, that tree plantation has not been
able to be carried out as such activities are undertaken after completion of
building and construction activities of impugned highway. However, despite
Provisional Completion Certificate being granted to the Concessionaire contracted

to construct stretches of the impugned highway by the NHAI on 31.01.2017 for



28.

29.

30.

31.

104.636 kms, no tree plantation as per the EC has been carried out across vast
stretches of the completed/upgraded portions of the impugned highway.

NHAI has stated that the concessionaire has abandoned the project since
November 2017 and that NHAI had to engage another contractor to complete
the remaining activities. However, despite nearly 4 years having passed since, no
significant progress can be seen in terms of compliance of tree plantation.

That the Applicant has annexed reply dated 16.07.2019 dated to the present
application as ANNEXURE A-5, Pg. 45, wherein NHAI has stated the cause of
non-plantation of trees as abandonment of work by Concessionaire since
November 2017, and such fact has simply been reiterated in the Reply dated
5.12.2020. Therefore, it is evident that the NHAI have no justification for non-
plantation of trees as mandated by the EC.

Furthermore, it is submitted that the EC also mandated that transplantation of
certain large trees was to be carried out as per the provisions of the IRC SP
21:2009 Guidelines. That the non-compliance of such condition is apparent as
the necessary precautions under Guidelines Para 3.8 ‘Transplantation of Large
Tree’, and Para 11.15 ‘Protection Measures’, have not been followed while
undertaking transplantation. That no precautionary measures are seen across
the impugned highway stretch, and photographs of the impugned highway
displaying the same have been previously submitted by the Applicant as
ANNEXURE A-6 Pgs. 48-55.

Furthermore, NHAI had earlier submitted via reply dated 16.07.2019 to RTI
Application filed by the Applicant, that tree plantation was not possible as such
saplings and trees were being stolen by local delinquents, and that FIR has also
been filed against such alleged theft. The Applicant denies the veracity of these
statements. That the only evidence in furtherance of such claim of filing of FIR
were the Letters written by Avenue Plantation Contractor to the Police Inspector,
MIDC Police (Misadgaon) Station Sinnar which enumerated only ‘8" number of
trees as being stolen. That therefore, the Applicant had submitted that NHAI had

attempted to mislead the authorities as no FIR had ever been filed despite such
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32.

33.

34.

35.

claims being made in letter dated 26.07.2019 written to the Applicant. That the
NHAI has not offered any justification for the same in their response as made in
Para 20, Pg 89.
NO RAIN WATER HARVESTING INFRASTRUCTURE CONSTRUCTED
It is submitted that the EC Specific Condition (vi) explicitly states that "Rain
water harvesting including oil and grease trap shall be provided. Water
harvesting structures shall be located at every 500 mts along the road.
Vertical drain type rainwater harvesting structures shall be set up to minimize
surface runoff losses of rainwater”, and no general or special exception was
provided in the specific condition. The Applicant has submitted that such is
evidently not done in any manner across any portion of the impugned highway.
That with regards to installation of rainwater harvesting structures along the
impugned highway, NHAI has outright denied compliance of the same and
accordingly stated on Para 19, Pg 88-89:
"With reference to Para 13 & 14, it is submitted that as per the
notification issued by MoEF dated 14.01.1997 as amended on
13.01.1998, 05.01.1999, and 06.11.2000, construction of Rain
Water Harvesting structure is mandatory in and around Water
Crises areas as may be notified by the Central Ground Water Board.
Therefore, in the event if the project stretch and the
surrounding areas are not falling withing the notified lists
issued by the Central Ground Water Board, the
construction of rain water harvesting structure is not
mandatory. It is imperative to submit that the subject project
stretch including the stretch that passes through the
Ahmednagar district does not feature in the said notified
lists and hence the question of construction of rain water
harvesting structure does not arise and hence reliance on
some photographs by the Applicant s misconceived and
misleading.”
(emphasis supplied)
That NHAI has relied on MoEFCC Notification dated 14.01.1997 and alleged that
as per such notification, NHAI is exempt from EC Condition mandating
construction of rain-water harvesting structures as the impugned highway does
not pass through any water crises area.
However, the EC dated 21.03.2013 in general, or the Specific Condition (vi) in

particular, do not grant any exception or contingency to the said condition of

installation and construction of Rain Water Harvesting infrastructure. That the
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Applicant had earlier submitted that there has been no compliance of the said
Specific Condition (vi). Therefore, the submissions of NHAI regarding non-
mandatory nature of Specific Condition (vi) are untenable in law.

36.Furthermore, such claims are also untenable in law as the MoEF Notification
14.01.1997 (As amended on 13.1.1998, 5.1.1999 and 6.11.2000) in no way,
shape, or form, mentions any exceptions to the conditions of EC mandating
construction of Rain water harvesting infrastructure. That such Notification dated
14.01.1997 (As amended on 13.1.1998, 5.1.1999 and 6.11.2000) is merely
regarding constitution and appointment of Central Ground Water Authority, as is
evident on perusal of the 14.01.1997 Notification annexed by NHAI itself. That
for abundant caution, the said Notification dated 14.01.1997 (As amended on
13.1.1998, 5.1.1999 and 6.11.2000) is annexed herewith as ANNEXURE A-12.

37. Therefore, the reliance of the same by the NHAI is arbitrary, and liable to be
rejected. Accordingly, it can be said that NHAI have admitted to non-compliance
of Specific Condition (vi) and therefore are liable to be penalized.

38.That even if it is assumed that NHAI only had to construct rain water harvesting
structures in water crises areas, it is submitted that the list of Block wise
Groundwater Resources Assessment 2017 of Central Ground Water Authority has
clearly categorized various Assessment Units falling in Districts of Ahmednagar,
Nashik, and Pune as Critical and Semi-Critical Assessment Units. Such
Assessment Units include Sangamner, Khed, Sinnar, Shirur, etc. which are clearly
categorized as ‘Water Crises Areas’ and therefore, NHAI are blatantly attempting
to mislead this Hon'ble Tribunal. Relevant Extracts of the Block Wise Dynamic
Groundwater Resources of India 2017 of Central Ground Water Authority is
annexed herewith as ANNEXURE A-13.

39.That therefore, it is submitted that owing to untenable submissions and lack of
valid evidence, the submissions of the NHAI be rejected in entirety. It is further
submitted that this Hon’ble Tribunal may accordingly direct NHAI to carry out
afforestation and tree plantation along the entire stretch of the impugned

highway in the manner mandated by the EC dated 21.03.2013.



Pass any other order that this Hon'ble Tribunal may deem fit in the facts and

circumstances of the instant case.
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COUNSEL FOR THE APPLICANT
Flat No.5, Gulmohar Court, Lane-B,
Koregaon Park, Pune-411001

Email: litigation.life@gmail.com

Ph: 9312407881
VERIFICATION

1, Ganesh Suresh Borhade, S/o Suresh Pandharinath Borhade, R/o Zole, Post

Chandnapuri, Taluka Sangamner, Ahmednagar District, Maharashtra, Applicant above

named, do hereby on solemn affirmation declare as under:

1. That I am the Applicant in the above titled Application and I am conversant with the

facts and the circumstances of the case and competent to swear this affidavit.

2. That that the contents of the Application are true to my knowledge and/ or based on

information, and/or the contents are based on the legal submission and/or inferences of

facts, which I believe to be true,

Date:
L& 13f
Place: K 7\ ,|guou
APPLI ANT
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Ganesh Suresh Borhade, S/o Suresh Pandharinath Borhade, R/o Zole, Post

Chandnapuri, Taluka Sangamner, Ahmednagar District, Maharashtra, Applicant above

1. That I am the Applicant in the above titled Application and am conversant with the
facts and circumstances described in the present case and as such, I am

competent to swear this affidavit.

.i That the contents of the accompanying Rejoinder are true and correct and nothing
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DEPONENT

material has been concealed therefrom.

4

Verified on this _\\ of 5@4: 2021 that the contents of the above mentioned

affidavit are true and correct and nothing material has been concealed therefrom.

I’DENT'IFIED BYBEFORE ME

J.G. UAL\:K

Notary Govt. of Indla
Sangamner, Dist. Ahimednagar
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DATE /4{ /20

| e
conTaths | PAGES

Scanned with CamScanner

194

Scanned with CamScanner



s P 195

3u PBwpfr wfsdl, 7o 39 P gl ANNEXURE A-11
:rmﬂ:r HUT WA W eaTeT faewr apHeEeI

Etm:fr FHIE {u?uitﬂ EEUELTS
HFE FAE {amts;r EEREA

.ﬁf@‘ﬂ'ﬂﬂ? llﬂﬂl&z!
m#r 13092021

mmmmmmﬁmﬂ

TA AN, IEw o, o, mnmitmgmmﬂgﬂ 411058
W FET - 020- 20706881/4/5

e mm&mmfgﬂmfﬁr 87 & 157.100 &=
R dwererd aitos frequmaméy
_ Eﬂﬂﬁqﬁﬁﬁﬁ&nﬁﬂﬁﬂmﬂmmmmwmmﬂrm_
wEW 1 Hﬁr{mmghraﬁf-mi #H, i, q‘rmrgﬁm.mﬂtm
A 14/06/2019 Frsfran 30
2 e 25022021 ﬂd‘rﬂ*#ﬁrﬂmgﬂm
3 fahﬁwuﬁiznmmiﬂm:rm 1

4. FTEEE ﬁmﬁmﬂ;ﬁﬁwﬁm&rﬁ ;ﬂm

......

Wﬂmﬂ 23?5 @rw st mra:eirﬂr m em :xg{nr 23730 W
gtur a‘r-ma m:i'r ﬂﬂr-F 1mﬂmﬂts e Eﬁhﬁ' m-w =!r ':".-1._..':2:"3:



Maharashtra Shasan
MahsulVibhag
Sub Divisional Officer, and Sub Divisional Magistrate
Office of Sangamner Part Sangamner, Dist- Ahmednagar

Web : www.ahmadnagar.nic.in Contact no : - (02425) 225311

Email — subsangamner@gmail.com Fax no : (02425) 225311
Date: 13/09/2021

To,

Project Manager,

National Highway Authority of India

Survey no. 131/1, BayafBhavan, Dr.Manibhai Desai nagar, Warje, Pune — 411058.
Contact no. — 020 29706881/4/5.

Subject :Landacquisation of expansion ofNational Highway no. 60 (Pune-Nashik) Km. 97 to
157.000 Khed — Sinner.

Implementation of order to deforestation dated 08/01/2014.

Reference : 1) Application dated 14/06/2019 from complainant Ganesh Bhorade (Jhole,
Chandanpuri, Dist-Sangamner)

2) Instructions from meeting dated 25/02/2021
3) Instructions from meeting dated 10/06/2021
4) Notice no. ............ from above office dated 24/06/2021

With reference to above subject, notice no. ...08/11/2014 dated 01/10/2014 deforestration on National
Highway no. 60 (Pune-Nashik) for landacquistion for road expansion on 42 to 177 kms area was issued.
During landacquisation total 2373 trees required to be cut down. According to above mentioned notice
each cut down tree was to be replaced with 10 trees. i.e. 10 trees should have been planted against
each tree cut down. That means Project manager of Indian National Highway was given order to plant
total 23730 trees. Ganesh Borhade has submitted query application on 14/06/2019 stating above order
is violated.

Related to above subject, meeting was called on 10/06/2021. In this meeting a committee was formed
to check whether tree plantation on NH 60 and maintenance of trees is done according to notice or not.
This committee no. 4, found only 339 trees on concerned Highway.

Above mentioned meetings referred in no. 2 and 3, instructions have been issued to complete tree
plantation of 23730 trees till December 2021, and submit photographs and detailed report accordingly.
Else, action will be taken for violating order according to Maharashtra deforestation act 1964 against
you. Attached herewith Committee report with photographs.

Dr.ShashikantMangrule
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Date — 06.07.2021
To,
Respected Deputy Divisional Officer,
Sangamner.

Sub : Reference to implementation of order dated 08.01.2014 for
deforestration on NH 60, (Pune- Nashik) 97 to 157.100 kilometers, Khed Sinner
section for land acquisation for four lane road widening.

Reference : Order no. ....... dated 24.06.2019.
Dear Sir,

With reference to above subject we submit the letter saying, spot survey was
done on 06.07.2019 regarding tree plantation on both sides of the road in the
area of Mouje Malwadi, Bota, Kurkundi, Shelkewadi, Ghargoan and Ambi
khalsa on NH no. 60 and the report has been submitted.

Regards,
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Spot Survey : -

During the spot survey, on NH 60 (Pune-Nashik) on 06.07.2021 we found that
the plantation of trees has not been done in following villages.

Sr. no. | Village Name Name of tree | No. of trees Remark

1. Malwadi Nirank

2. Kurkundi Nirank

3. Shelkewadi Nirank

4 Ambi khalsa Nirank

Sr. no. | Village Name Name  of | No. of trees | Remark
tree

1. Bota Gulmohar |57 No Maintenance and no
Kanchan 03 water supply.

2. Ghargaon Gulmohar |02 No Maintenance and no

water supply.
Total 62
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Report

06.07.2021

To,

Deputy Divsional Officer,
Sangamner.

Submitted with respect.

Sub : Reference to implementation of order dated 08.01.2019 for
deforestration on NH 60, (Pune- Nashik) 97 to 157.100 kilometers, Khed Sinner
section for land acquisation for four lane road widening.

Dear Sir,

With reference to above subject we submit the letter saying, spot survey was
done on 08.01.2014 regarding tree plantation on both sides of the road in the
area of Mouje Khandarmalwadi, Bamblewadi, Dolaspe, Karjule Pathar,
Gunjalwadi Pathar, Pimpalgaon Resha, Padheri Baleshwar, Gabhanwadi,
Chandnapuri on NH no. 60 and the report has been submitted.

Regards,
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During the spot survey, on NH 60 (Pune-Nashik) on 06.07.2021 we found that

the plantation of trees has not been done in following villages.

Sr. no. | Village Name Name of tree | No. of trees Remark
1. Mouje Nirank
Khandarmalwadi,
2. Bamblewadi Nirank
3. Dolaspe Nirank
4. Karjule Pathar Nirank
5. Gunjalwadi Pathar Nirank
6. Pimpalgaon Resha Nirank
7. Padheri Baleshwar Nirank
8. Gabhanwadi Nirank
9. Chandnapuri Nirank
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Report

06.07.2021

To,

Deputy Divsional Officer,
Sangamner.

Submitted with respect.

Sub : Reference to implementation of order dated 08.01.2019 for
deforestration on NH 60, (Pune- Nashik) 97 to 157.100 kilometers, Khed Sinner
section for land acquisation for four lane road widening.

Reference — Order no. ccveeeveeeeeeennnene.
Dear Sir,

With reference to above subject we submit the letter saying, spot survey was
done on 08.01.2014 regarding tree plantation on both sides of the road in the
area of Mouje Hiwargoan, Pavsa, Vaiduwadi, Raitewadi, Khandgaon, Sangmner
Khrud, Kasara Dumala, Dholewadi, Gunjalwadi, Ghulewadi, Velhane, Saykhindi,
Karhe, Panaskhede on NH no. 60 and the report has been submitted.

Regards,
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During the spot survey, on NH 60 (Pune-Nashik) on 06.07.2021 we found that

the plantation of trees has not been done in following villages.

Nashik-Pune Left side and Right side

Sr. no. | Village Name Name of tree | No. of trees Remark
1. Mouje Hiwargoan, | Nirank
Pavsa
2. Vaiduwadi Nirank
3. Raitewadi Nirank
4. Khandgaon Nirank
5. Sangmner Khrud Nirank
Sr. no. | Village Name Name of tree | No. of trees Remark
1. Kasara dumala, | Limb 05 No
Nashik-Pune Right maintenance,
side no water
supply
Total 05
Sr. no. | Village Name Name of tree | No. of trees Remark
1. Dhole wadi, Nashik | Limb 02 No
Pune, Right Side Pimpal 01 maintenance,
no water
supply
Total 03
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Sr. no. | Village Name Name of tree | No. of trees Remark
1. Gunjalwadi, Nashik- | Limb 10 No
Pune Right side maintenance,
(MIDC area) no water
supply
Limb 17
Gulmohar 3
Pimpal 1
Nashik-Pune Left side
Sr. no. | Village Name Name of tree | No. of trees Remark
1. Ghulewadi 1) Limb 03
Green  Park
Hotel,
Pharmacy
College
2) Limb No
Service Road |02 maintenance,
no water
3) Shisam, 01 (small) supply
Pharmacy
College
4) Gulmohar |03
ByPass road
Gulmohar 08
Service Road
Total 17
Sr. no. | Village Name Name of tree | No. of trees Remark
1. Ghulewadi, Nashik- | 1) Limb 12 No
Pune Right side maintenance,
2)Gulmohar 01 no water
supply
Total 03
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Sr. no. | Village Name | Name of tree No. of trees Remark
1. Velhale, 1)Pimpal 03 No
Nashik-Pune | 2)Limb 06 maintenance,
Left side Nr. Maruti Showroom no water
3)Gulmohar, Nr. | 07 supply
Maruti Showroom
4) Shisam, Nr. Maruti | 02
Showroom
18
Sr. no. | Village Name | Name of tree No. of trees Remark
1. Velhale, 1) Limb 16 No
Nashik-Pune | 2)Gulmohar 09 maintenance,
Right side 3) Pimpal 09 no water
4) Shisam 01 supply
Total 116
Nashik-Pune Left side
Sr. no. | Village Name | Name of tree No. of trees Remark
1. Saykhindi 1) Limb, nr. Paradhi No
nursery 09 maintenance,
2) Gulmohar, nr. no water
Paradhi nursery 06 supply
Total 15
Sr. no. | Village Name | Name of tree No. of trees Remark
1. Saykhindi, 1) Limb 04 No
Nashik-Pune | 2) Pimpal 02 maintenance,
Right side 3)Gulmohar 01 no water
supply
Total 07
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Sr. no. | Village Name | Name of tree No. of trees Remark
1. Karhe, 1) Gulmohar, Dere No
Nashik-Pune | Foundation 03 maintenance,
Left side 2)  Shisam, Dere no water
Foundation 09 supply
3)Gulmohar, Karhe
Phata 07
4)Gulmohar, nr.
Karhe Phata 09
5) Limb, Karhe Ghat 01
6) Shisam, Karhe Ghat | 01
7) Shisam, Karhe Ghat
starting 01
8) Pimpal, Karhe
phata 09
Total 112
Sr. no. | Village Name | Name of tree No. of trees Remark
1. Karhe, 1) Shisam 13 No
Nashik-Pune | 2) Limb 18 maintenance,
Right side 3)Gulmohar 55 no water
4) Pimpal 03 supply
Sr. no. | Village Name | Name of tree No. of trees Remark
1. Palaskhede, 1) Shisam, nr. Temple | 20 No
Nashik-Pune |[2) Gulmohar, nr. maintenance,
Left side Tower (hill) 11 no water
3)Pimpal 02 supply
Total 35




w227

Sr. no. | Village Name | Name of tree No. of trees Remark
1. Palaskhede, 1) Shisam, nr. Temple | 04 No
Nashik-Pune | 2)Limb 02 maintenance,
Right side 3)Gulmohar 05 no water
supply
Total 11
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ANNEXURE A-12

CENTRAL GROUND WATER AUTHORITY

MINISTRY OF ENVIRONMENT AND FORESTS
NOTIFICATION
New Delhi, the 14" January 1997
(As amended on 13.1.1998, 5.1.1999 and 6.11.2000)

S.0.38 (E). -In exercise of the powers conferred by sub-section (3) of section 3 of

the Environment (Protection) Act, 1986 (29of 1986) (hereinafter referred to as the said
Act), the Centra Government hereby constitute the Central Ground Water Board as an
Authority for the purposes of regulation and control of Ground Water Management and
Development from the date of publication of this notification in the official gazette,

namely: -

1.
2.

3.

10.

wmn

o &

Chairman, Central Ground Water Board Chairman
Member (Survey, Assessment and Monitoring),

Central Ground Water Board Member
Member (Exploration Drilling ard Materials Management),

Centra Ground water Board Member
Member (Sustainable Management and Liasing),

Central Ground Water Board Member
Member (Training and Technology Transfer),

Centra Ground Water Board Member
Joint Secretary (Administration),

Ministry of Water Resour ces Member
Joint Secretary and Financial Adviser,

Ministry of Water Resources Member
Joint Secretary,

Ministry of Environment and Forests Member

Chief Engineer, Irrigation Management Organisation

Water, Planning and Projects), Central Water Commission M ember
Director/General Manager, (Exploration),

Oil and Natural Gas Corporation Ltd. Member

The Authority may invite from time to time the following as special invitees
as and when required:

Joint Secretary (Soil and Water Conservation), Department of
Agricultureand Co-operation.

Joint Secretary (Water Supply), Ministry of Urban Development.
Joint Secretary (Department of Drinking Water Supply), Ministry
of Rural Development.

Director, National Institute of Hydrology, Roor kee.

Director, National Geo-physical Research Institute, Hyder abad



The Authority shall exercise the following powers and perform the following
functions, namely: -

() exercise of powers under section 5 of the Environment (Protection) Act,
1986 for issuing directions and taking such measures in respect of al the
matters referred to in sub-section (2) of section 3 of the said Act;

(i) to resort to the penal provisions contained in sections 15 to 21 of the said
Act;

(iii)  to regulate and control, management and development of ground
water in the country and to issue necessary regulatory directions for this
pur pose;

(iv)  exercise of powers under Section 4 of the Environment (Protection)
Act, 1986, for appointment of officers.

The jurisdiction of the Authority shall be whole of India.

The Authority shall function under the administrative control of the Government
of Indiain the Ministry of Water Resources with its Headquarters at Delhi.

(No0.L-11011/29/96-1A-111)
Dr. V. Rgagopaan
Joint Secretary to the Government of India.

Foot Note: The principal notification was published vide No. S.O. 38(E) dated the
14™ January 1997, in Part-11, section 3, sub-section (ii) of the Gazette of India,
Extraordinary and subsequently amended vide Notification No. S.O. 40 (E) dated
the 13" January 1998, No. S.O. 9 (E) dated the 5" January 1999 and No. S.O
(1024) E dated 6™ November 2000.

kkkkkk*k

Note: Bold letters indicate amendments.
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ANNEXURE A-13

National Compilation on

Dynamic Ground Water Resources of India, 2017

Government of India
Ministry of Jal Shakti
Department of Water Resources, RD & GR
Central Ground Water Board

Faridabad
July 2019



Dynamic Groundwater Resources Assessment of India — 2017

CATEGORIZATION of ASSESSMENT UNITS, 2017

MAHARASHTRA

S.No

|District

S.No |Semi—CriticaI

S.No |Critica|

S.No |Over Exploited

10

11

12

13

14

15

Ahmednagar

Akola
Amravati

Aurangabad

Buldhana

Jalgaon

Latur
Nagpur

Nashik

Osmanabad

Pune

Sangli

Satara

Solapur

Wardha

1

W NP RPJORMWON

© O ~NOOUOAWNRPEPOOOADMWNENOOOGRMWNLPR

=
o

P NOOAWNRPUORAWONRPRPOORAWOWNENREDMWONEDNERPRE

Akola 1 Kopargaon
Newasa Rahuri
Pathardi Sangamner
Shevgaon Shrirampur
Shrigonda

Barsi Takli

Amravati

Dhamangaon Railway

Nandgaon

A WN

Aurangabad

Fulambre

Gangapur

Khuldabad

Paithan

Sillod

Vaijapur

Buldhana

Chikhali

Deulgaon Raja

Motala

Nandura

S'indkhed Raja

Amalner

Bhadgaon

Bhusawal

Bodwad

Chalisgaon

Chopda

Erandol

Jamner

Pachora

Parola

Latur

Katol

Saoner

Baglan Satana 1
Chandwad
Kalwan 3
Yeola
Kalamb
Osmanabad
Ambegaon
Baramati 2
Daund

Indapur

Junnar

Khed

Jat

Khatav

Man

Patan

Phaltan

Wai

Barshi

Karmala

Madha

Mangalwedha

Mohol

Pandharpur

Sangola

Karanja

Deola
Niphad
Sinnar

N

=

Purandhar
Shirur

1

AW NP

Rhata

Achlapur
Chandur Bazar

Morshi
Warud

Jalgaon
Sangrampur

Raver
Yawal

Kavathe Mahankal

Malshiras

ABSTRACT

Total No. of Assessed Units

Semicritical Critical

Over Exploited

353

61 9

11

129

231



	Cover Page
	Government of India
	Ministry of Water Resources, RD & GR


